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CORsii:  Hom'ble Dr. R.K.S xena, J.h.

Hon'ble Ne, D,S.Baweja, ~.i.

- SIS S ———

& AEVIEW APFLICAT Iuy .12 of 1997
in

N CAICINAL ~FPLICATION HNU. 548 OF lg9gs |

}
l I Wea Nt S Shoen 8}) it 1
' ' Hann o S/0 Sheo Shodhen, |
4
4 aged obout 40 ears R/o Gate No.50

I 2 Jel Ram Neger, F Lehpur, e applicent
- Versus

| 1. Union of Incis through Ceneral Menagir,

sorthern R-ilw-y, Barota House, New Lelhi, o

2. Livisionsl Railusy liwneger, lorthern Reilwey,

Allchabad,

3. L.S.e, (I1), Northern uailway, all-hebued,

4. bivisional Eugineer, Northern Reilway,
Fetchpur,

9. Sri Ram S'e nker, Assistent Engineer,
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7. &ri Wegendrs Singh, Supervisor,
Worthern Rallwey, Fatchpur.

Counsel for the Applicent ; Shri Satish Dwive

Counsel for the Responcents:

BY HON'SLE B.S BAREIA, A.l.-
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The judgnent deted 12.12,1996 in Origindl
Applicetion Ne.548 of 1995 is sought to be reviewed
i through this epplicstion..

! 5 Th Review dpplication hes been cisposed of by

1 gitcgulation.,

Ly 3. e hdve corcrully gone through the grouncs
R advenced for seeking review of the decision. One of
S i’ Llo¥nd sovenced pointing out error opperent on record

is with regerd to plecing on recorc the copy of the

charge—sneet . This is not metexiel to the degision a8
in view of the plurel reliefs unrelsted to edch other
heving been incluced in the ssme gpplicstion, the mrits
of relief with regard to gqueshing of the chvrga-sha_f"‘j:

Lan Mr heen Fane AT TR lhan PrronnsS )
haV been elready consicered in the judement , e 3r€

of the view thel ncne of the grounts Whg-_@;t_g mg;ﬁ 4 ; nt

wpslicstion, The review spplicetion is JTG of wn
-

on, Ciscuise, :
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